
IN T14X CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERAEZL EENCH: AT 
HDtFAAD. 

cp.s1/93 

O.A.NO. .27/93 	 DATE 2! JjrG/r.n 995 

M.P.Ithenduli 
	 Applicant 

and 

- 	_I 	 7rç 1 	 A 
it----, 	 . 

Sri Chdnchalaiah, Telecom tdstrict Manager. 
81upa1 Coq>lex, Kurnool. 

Respondent. 

CUNSEL FOR THE APPLICANT: 	SHRI KRISHNA DEVAN(Nct present) 

COUNSEL FOR THE RESPONDENTS: SHRI N.R.DEVRAJ 	- 
- 	Sr/Addl.CGSC. 

tORAM: 

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 

1CN'BLE SHRI R.RNGRAJAN, MEMBER (ADDINT.) 

C 	 . - 



w!a 	z 

ki 

tp 57/93 

in 

CA 22/93 	 Dt.of order:21.9.1995 

1 -t 

ORDER 

As per Hon'ble Shri Justice V.Neeladri Reo,Vice-Chaian 

None for the applicant. Heard Shri NR Devraj 

counsel for the respondents. 

2. 	The applicant in the CA has filed this CP 

alleging that the Judgement dated 8.2.93 was not 

implemented. The order dated .8.2.93 was set aside 

in RP 67/93 on 25.1.94 and the CA was restored to 

file and finally CA 22/93 was dismissed on 16.1.95. 

3. 	Accordingly, this CP becomes infructuous. 

As such, it is dismissed.// 

(R.Rr.NCARAJAN) 	 (V.NEELPDRI RAO) 
Member (Adnin) 	 vice-Chairman 

Dated;The 21st september, 1995 

Dictated in the Open Court 

mvl 	 DEPUTY REGISTRARt53 

To 

1&Sri Chenchalaiah, lelecom District Manager, Bhupal Complex, Kurnool, 

One copy to IlrgKrishna DevangCAT vAdvocates CAT.Hyderabad,i.  
One copy to 
One copy to Library,CAT,Hyderabad. 
One spare copy. 

YLgR 


